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India Legal
Senior Advocate Ashok Bhan briefs NHRC chairperson ahead of his Kashmir camp

https://www.indialegallive.com/top-news-of-the-day/news/senior-advocate-ashok-bhan-
briefs-nhrc-chairperson-ahead-of-his-kashmir-camp/

With the National Human Rights Commission (NHRC) set to conduct a camp sitting and
an open public hearing on grievances related to human rights violations in Jammu and
Kashmir, Senior Advocate Ashok Bhan met NHRC chairperson Justice Arun Mishra on
Thursday.

This is the first time the NHRC will address such issues in the region following the abolition
of the State Human Rights Commission. Bhan, renowned for his expertise in international
law, briefed the NHRC chairperson on the dire human rights situation in Jammu and
Kashmir and submitted a note on it.

Bhan emphasized the need for a humanitarian approach towards the victims of the long-
standing turbulence in the region, which has witnessed over 30 years of insurgency,
leading to violence, displacement, and suffering.

In his two-hour meeting with the NHRC chairperson, Bhan discussed the pressing issues
facing the region, including the rehabilitation of internally displaced native populations,
addressing the drug menace, and ensuring economic stability for the youth.

Bhan highlighted the importance of winning the hearts and minds of the society and
establishing a robust security ecosystem to build faith in the rule of law and democracy.

Human rights abuses in Jammu and Kashmir have ranged from mass killings, forced
disappearances, torture, rape, abuses due to using pellet guns and suppression of
freedom of speech to bans on religious gatherings, a situation akin to genocide and
selective killings.

The NHRC camp sitting and open public hearing are scheduled to take place from
February 7 to 9 in Srinagar, with the NHRC inviting individuals to submit complaints of
rights violations.

The NHRC will review these complaints, including acts of terrorism that inhibit the
enjoyment of human rights, and recommend appropriate remedial measures. They will
also examine treaties and international instruments on human rights for effective
implementation.

Bhan also reminded the NHRC chairman that the rights body came up when India was in
a bind on Kashmir at the UNHRC in 1994. It was after realizing this and to keep
international human rights bodies from interfering in domestic affairs that then Prime
Minister Narasimha Rao conceived the idea of an internal mechanism to address human
rights issues.
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Bhan added that despite having its origin to address rights issues in Kashmir, the NHRC
never sought any proactive role in the region.

He said it is better late than never that the NHRC has woken up to take up the issue of
human rights in Kashmir and also to order ways to ameliorate them.

This development follows the aftermath of the inoperablity of Article 370 and the
subsequent winding of the Jammu and Kashmir State Human Rights Commission. The
Union Government empowered the NHRC to address human rights concerns in the Union
Territory through the J&K Reorganisation Act.

The NHRC's decision to hold an open public hearing on rights violations comes after call
of its conscience and from the Supreme Court opinion to create mechanisms allowing
people in Jammu and Kashmir to file complaints directly with the NHRC.

Bhan told NHRC about the brutal human rights situation faced by the Kashmiri Pandit
community. Forced displacement, violence, and ongoing discrimination.That left them
vulnerable and in need of urgent government and NHRC intervention.The rights to life,
liberty, and security of the Kashmiri Pandits are being systematically violated, and their
cultural heritage is at risk of being obliterated and erased. National Human Rights
Commission is once again urged to investigate these atrocities, ensure accountability,
and implement measures to safeguard the well-being and rights of the Kashmiri Pandits
and their return to roots is a national demand that deserves serious recommendations.

It is hoped that he NHRC efforts are seen as a healing process and unifying factor for
varied sections of the fractured society shattered by the turbulence of the last 35 years,
Bhan said.
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Times of India
Odisha police inspector booked for 'rape’ of colleague in 2019

https://timesofindia.indiatimes.com/city/bhubaneswar/odisha-police-inspector-booked-
for-rape-of-colleague-in-2019/articleshow/107390386.cms

BHUBANESHWAR: The state Crime Branch on Friday registered a case against an
inspector on charges of sexually assaulting a sub-inspector (SI) in June 2019.
According to director general of police (in-charge) Arun Sarangi, the inspector has been
booked under section 376 (rape) of the IPC following a direction from the national human
rights commission (NHRC). Sarangi said he entrusted the Crime Branch to investigate
the case.

“‘We have registered a case. A team led by a woman police officer will start the
investigation,” additional director general (Crime Branch) Arun Bothra told TOI.

Police sources said the S| was allegedly subjected to sexual harassment while working
under the inspector in Ganjam district in June 2019. The Sl recently moved the NHRC
alleging that she did not get justice from the Odisha police. She alleged that though she
had lodged a complaint with the Ganjam police then, no FIR was registered against
Pradhan.

“The inspector kept sexual relations with me forcefully inside his quarters. When | drew
the attention of my seniors to the incident, | was asked to keep quiet,” she complained to
the NHRC.

“As over four years have passed since the alleged incident took place, it will be a testing
time for the Crime Branch to verify whether or not she was sexually harassed. We can
register a rape case whenever a victim lodges a complaint. Circumstantial evidence, if
proved against the inspector, may play a key role during the trial,” another police officer
said.


https://timesofindia.indiatimes.com/city/bhubaneswar/odisha-police-inspector-booked-for-rape-of-colleague-in-2019/articleshow/107390386.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/odisha-police-inspector-booked-for-rape-of-colleague-in-2019/articleshow/107390386.cms

HINDUSTAN TIMES, Online, 4.2.2024

Page No. 0, Size:(18.60)cms X (23.59)cms.

¥

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Hindustan Times

After 4 over years, Odisha police inspector booked for sexual assault
of woman Sl

https://www.hindustantimes.com/india-news/after-4-over-years-odisha-police-inspector-
booked-for-sexual-assault-of-woman-si-101706955630632.html|

A senior police official said the Criminal Investigation Department (CID) of Odisha police
lodged a case of sexual assault against inspector Ramesh Pradhan, now posted as an
inspector in Phiringia police station of Kandhamal district

Bhubaneshwar: Nearly four and half years after a woman sub-inspector of Odisha police
was allegedly sexually assaulted by a police inspector in Ganjam district where she
worked, cops have lodged a case against the accused following directions from the
National Human Rights Commission (NHRC), officials familiar with the matter said on
Friday.

A senior police official said the Criminal Investigation Department (CID) of Odisha police
lodged a case of sexual assault against inspector Ramesh Pradhan, now posted as an
inspector in Phiringia police station of Kandhamal district.

An inquiry has also started over the complaint given by a woman sub-inspector who
worked under Pradhan when he was inspector of Pattapur police station in Ganjam in
2019.

The woman sub-inspector, who now works in a police station of Bhubaneswar
Commissionerate Police, was allegedly sexually

assaulted by Pradhan at his official quarters on June 27, 2019, according to the complaint.

Similar incidents took place on two separate occasions, said police. Though the sub-
inspector filed a complaint with the then Ganjam superintendent of police (SP), no first
information was lodged.

The woman then moved the office of the chief minister, following which the additional SP
of Ganjam and other senior officials conducted a probe.

The woman sub-inspector however alleged that she was pressurised by her senior
officials to withdraw her complaint following which she moved the National Human Rights
Commission in 2020.

Following her complaint, the NHRC asked its investigation division to conduct a probe
which last month asked the Odisha director general of police (DGP) to order the
registration of a fresh FIR on the complaint of the woman SI.

The NHRC said the investigation has to be done by a woman officer of the rank of deputy
SP or above. The DGP also met the woman Sl as per NHRC orders that had asked the
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state police to ensure speedy justice to her departmental grievances such as salary
issues, promotion and family security.

The NHRC has also asked the DGP to order an inquiry into the allegation levelled by the
S| against an SP who allegedly demanded asked her to build a tennis court at his
residence and other issues while she was posted in Boudh district.

In the past few years, several police officials in Odisha have been accused of sexual
assault. In October last year, an assistant sub-inspector of Jamda in Odisha’s Mayurbhan;
district was arrested for allegedly sexually assaulting a minor girl who worked as a
domestic help in his house.
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Tripura Info

TSF vice president file complain to police over TBSE president’s role vis-a-
vis Roman script

https://tripurainfo.com/news.aspx?intnid=19604&title=T SF-vice-president-file-complain-
to-police-over-TBSE-president%E2%80%99s-role-vis-%C3%A0-vis-Roman-script

In a bizarre turn to the ongoing controversy over Roman or modified Bengali script for
‘Madhyamik’ and HS (2) exams to be conducted by the Tripura Board of Secondary
Education (TBSE), Johan Debbarma , the vice president of pro-‘Tipra Motha’ student
outfit Tribal Student Federation (TSF), filed a complaint with the new capital complex
police station north of Agartala town yesterday against the TBSE president Dr Dhananjay
Gan Chowdhury. The complaint is yet to be registered, as FIR because without any prima
facie evidence no complaint can be treated as FIR. The SP (west) Dr Kiran Kumar K. also
confirmed to media persons that a complaint had been received but made no comment
on whether it would be treated as FIR. Apart from this, the TSF leadership have also filed
a complaint with the National Human Rights Commission (NHRC) against the TBSE and
its president Dr Dhananjay Gan Chowdhury.

Responding to queries on the issue sources in TBSE said that some time ago a delegation
of TSF had met in deputation with the president of TBSE and pressed for allowing
students to appear in Board exams on ‘Kokborok’ language in Roman script. Giving them
a patient hearing Dr Gan Chowdhury told the TSF delegation that he had no objection to
the use of Roman script but the Board had no manpower capable of evaluating ‘Kokborok’
language paper in Roman script. “Historically the modified Bengali script has been used
at the school level and the examiners of ‘Kokborok’ language in our panel are used to the
modified Bengali script and not Roman; hence it will not be possible for them to do justice
to the evaluation of answers in both the scripts; that is why we have decided to stick to
the modified Bengali script as of now ; there is also the possibility of a major controversy
in case we make the examiners evaluate papers in both the scripts as marking will not be
even” said Dr Dhananjay Gan Chowdhury. Apparently the TSF delegation had no answer
to this but they returned sullen.

Since them many other tribal based organizations including linguistic and cultural ones
had pressed for Roman script but got the same answer that in the absence of proper
expert manpower the Roman script can not be allowed in the school level Board exams.
But the controversy fuelled understandably by vested interest and lobbies has snowballed
with senior politicians like the leader of the opposition Animesh Debbarma and ‘Motha’
chief Pradyot Kishore getting involved in it.
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Youth Ki Awaaz
Disabled, Gay Government Employee Not Paid For 3 Years

https://www.youthkiawaaz.com/2024/02/disabled-gay-government-employee-not-paid-
for-3-years/

Nagpur: Kumar Kalbande, an employee of the Forest Survey of India (FSI), who is a gay
man who belongs to the OBC community and is a person with a disability, has not been
paid a salary for over 3 years. Kumar said, “lI never imagined homophobia would turn my
life 360 degrees. From being physically fit and financially secure, | am now living with a
disability and a job that does not pay. This is not the life | had imagined for myself.”

Kumar was outed in his FSI Nagpur office by his disgruntled ex-boyfriend. Kumar alleges
that on finding out that he is gay, the Regional Director of FSI Nagpur, Mr Chaturbhuja
Behera, sought sexual favours from Kumar, which he opposed. Kumar was then
transferred to FSI Kolkata.

Prior to the transfer, Kumar met with an accident. FSI Nagpur did not release emergency
medical fund. This led to Kumar developing a locomotor disability. The FSI Kolkata office
building does not have a working elevator, so Kumar is unable to access his assigned
workplace. He rightfully requested disability assistance, but it was denied.

The accused, Regional Director Chatrabhuja Behera, in a letter to Kumar, has denied all
his allegations and said that Kumar is hallucinating. Kumar said, “Mr Behera has
demonised me in the entire office. He wants everyone to believe that I've lost my mental
balance. My colleagues, who were friendly and supportive earlier, stopped talking to me.
Maybe they are scared of retaliation, too.”

FSI Nagpur has conveniently lost Kumar's personal file, which contains all his
employment and performance details. FSI is neither paying Kumar nor firing him from the
job, which is limiting the legal remedies that he can avail.

Hoping to get justice, Kumar has met the Minister of Forest Bhupender Yadav and got
letters from Maharashtra Deputy Chief Minister Devendra Fadnavis, Union Minister Nitin
Gadkari, and other MPs and MLAs. “Any politician | speak with initially shows sympathy
towards me, but when my office tells them that | am gay and not to entertain me, their
attitude towards me suddenly changes. It is as if they do not want a gay man to work in a
government office”, said Kumar.

He has approached the Central Administrative Tribunal (CAT), National Human Rights
Commission (NHRC), National Commission of Other Backward Classes, Court of
Commissioner for Persons with Disabilities and other bodies but has received no relief.
None of these bodies recognised the homophobic harassment that Kumar has been
facing. “I had never imagined that my parents retirement savings would be spent on
fighting this homophobic system. My parents are supportive, but seeing me struggle for
so long is taking a toll on their health. It breaks my heart”, shares Kumar.
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‘I don’t look the same as | used to look before all this happened. Any hopes of finding a
partner, in a society obsessed with looks, are over. | am on a vanvaas alone, and | don’t
know when it will end. My will to live is hanging by a thread. But | will not give up”, Kumar
asserts his unbreakable resolution to get justice.

Kumar is currently looking for a Bombay High Court lawyer who can help him pro bono
till he receives his dues and salary. If you are a lawyer or a media person and wish to
take up this case, please email yesweexistindia@gmail.com
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The Hans India

Champions of Change 2024 Award to AMR India Limited Group Chairman and
Managing Director A Mahesh Reddy

https://www.thehansindia.com/telangana/champions-of-change-2024-award-to-amr-
india-limited-group-chairman-and-managing-director-a-mahesh-reddy-
856111#:~:text=Today%20he%20received%20the%20Champions,Balakrishnan.

HIGHLIGHTS

Shri A. Mahesh Reddy belongs to Telangana state. He was awarded the Champions of
Change 2024 award for his exemplary and inspirational work in the...

Shri A. Mahesh Reddy belongs to Telangana state. He was awarded the Champions of
Change 2024 award for his exemplary and inspirational work in the field of social welfare
in India. The head of AMR India Limited Group, A Mahesh Reddy, has grown into a top
young businessman within a very short time of starting the business. Today the AMR
India Limited Company stand at the number 1 position in the mining business. At present
5000 people are working in the company and they are going ahead with the determination
to create at least one lakh jobs for youngsters. As an ever measured devotee of Shirdi
Sainadha, he donated a golden throne to the shrine at Shirdi. Similarly, he built divine
temples not only in Andhra state but in many places in India. He renovated temples like
Srisailam, Kanipakam, Ramatheertham, Sri Rajarajeswara Temple in Nellore, Sri
Pridveswara Temple at his own expense. He was earlier honored with the 'Malik Ek Sur
Anek' award for his services in teaching Sai Philosophy in connection with Sai Prerna
Trust. During the covid pandemic, He donated 1core to Andhra and Telangana
governments. Many health camps were organized in Hyderabad. Similarly, a donation of
1 crore rupees was made to Ayodhya Sri Ram Janmabhoomi. AMR Productions has
produced two Telugu movies to teach the philosophy of Bhakti. Similarly, A Mahesh
Reddy donated 148 kg of gold to Saibaba Sanatana Trust Shirdi.

Today he received the Champions of Change 2024 award for his services. The award
was presented at an award function held at Hotel Grand Hyatt Mumbai on Tuesday night.
A. Mahesh Reddy received the award from the hands of Former Chief Justice of India
and Former Chairman of NHRC India K. G. Balakrishnan.
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W HRER: 3ferad & Y & TP I 96 TR AFANUDR
IO UR GAATg B

] HRUR ¥ w56 370 8¢ & §1G I8 UGl R g foh AHAIISR BT g SAGING W)
TR IS ST, ST AHAIISR SRINT & Tob AIfed H gl M1 § b s9at o wfifa 7
BRa’t ¥ 9 BRas db R T HiAd AFaNIDHR Iecidd] & Jag T S Sd1 Dt Ribral
R GAaTs DA,

https://thewirehindi.com/267485/nhrc-to-hold-public-hearing-on-jk-human-rights-
violations-a-year-after-sc-directions/
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